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Versus 

Union of Indi8 & Others 	.. . 	 Respondents 

For the Applicant 	000 Ms.S .L .Patnaik, Mr .0 .K.Petnaik, 

Advocates, 

For the Respondents 	••• Mr.Ashok Misre,entor Standing 
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CORAM: 
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THE HONOURABLE MR.H.RAJENDRA PRA37),MEMBER(ADMN.) 

JUD4ENT 

K.P.ACHJYA,V.C. 

	

	 Shorn of unnecessary details, it would 

suffice to say that the Post of Extra Departmental 

Brch Postmaster of Leter Branch Post Office within 

the district of Kalah8ndl has not been filled up on 

regular basis and the procedure for appointment on 

regular basis has not yet started as submitted by 

Mr,AShok Misra learned Senior Starding Counsel(Central)on 

instructions received from Shri R.N.Sahu,Sudt. of Post 

Offices,Kalahandi.We find no justifiable reason as to 

why the post has not been filled up as yet.The petiticner 

Shrj Judhj stir Bhoj is continuing in the S id post 

en stop gap  arrangementS.Mr.R.N.Sahu assures us that 

he will irnTrediately take steps for considering the 

suit.:iiity of different incwbentS in the said post. 
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He assures us that he will issue requisition tQ. 

mp1oyrnent Exchange  within ten days fr:m today and  

within sixty days from today, appointment will be 

finalised.In case Judhistir Bhoi,the petitioner makes 

an application,his case should be considered alongwith 

others even if he is not sponsored by the employment 

exchange and the experience gained by the petitioner 

should also be taken into consideration while adjudging 

the suitability of different candidates.He/she whosoever 

is found to be suitabe,order of appintment be issued 

in his/her favour.But the recaUV appointment must be 

firlised within 60 days  from today.This order is paSSed 

after hearing Mr.Ashok Misra learned Standing Counsel 

(Central) and Ms.S.L.Patnaik learned counsel appearirg 

for the petitioner, 

2. 	 Thus,the application is accordingly disposed 

of leaving the parjies to beartheir own costs, 
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